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SHRI ARJUN ARORA: May 1 know what 
is ihe Government's conception of habitual 
offenders under the Foreign Exchange 
Regulation Act, whose passports they say they 
have forfeited ? May I know whether the 
imposition of a fine by the appropriate 
authorities once is sufficient or the offence has 
to be repeated before the passport is forfeited 
? 

SHRI DINESH SINGH: We are generally 
guided by the advice of the Ministry of 
Finance in this matter or the dealing authoriiy. 
But even if the person is convicted once, I take 
it that his passport it taken away for a period 
of time. 

SHRI ARJUN ARORA: May I know 
whether the Minister is aware of the fact that 
several leading industrialists have been fined 
more than once for violation of foreign 
exchange regulations and that they are 
frequently seen going abroad ? To mention 
only two names, Shri Sbanti Prasad Jain and 
Shri Ram Ratan Gupta nave been fined more 
than once still they are going abroad. May I 
know why their passports have not been 
forfeited ? 

SHRI DINESH SINGH : As I mentioned 
earlier, in this matter we are guided by the 
Ministry of Finance. I shall certainly have 
these two cases examined. 

SHRI SURESH    J.    DESAI:    May    I 
know if it is a fact that there is no law in the 
country under which passports are issued or 
denied and the Government have merely to 
issue instructions to the carriers not to carry 
any passenger out of the country without a 
valid passport ? Does the Government 
contemplate to regularise the whole affair by a 
suitable law ? 

SHRI DINESH SINGH: Sir, we are looking 
into the question of introducing some rules 
and regulations in this matter. I cannot say 
offhand when a law will be brought into being. 
It will be necessary to bring in a law in this 
country. 

SHRI SANTOKH SINGH: May I know if 
there is any relation between the travel abroad 
and the useful work done there ? 

SHRI DINESH SINGH: I take it that all 
travellers who are going out will be doing 
useful work either for themselves or for the  
country. 

STEPS TO CHECK ACTIVITIES OF HOSTILB 

NAGAS AND MIZOS 
* 140. SHRI JAGAT NARA1N : Will the 

Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government have recently-
taken any steps with the Government of 
Burma in order to check or contain the 
activities of the hostile Nagas and the hostile 
Mizos; 

(b) if so, the nature of those steps taken; 
and 

(c) the results so far achieved as a result 
thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFJMIRS 
(SHRI DINESH SINGH) ; (a) to (c) We have 
continued to maintain contact with the 
Government of Burma in preventing under-
ground Nagas and Mizos from using their 
territory as a corridor for crossing over to 
Pakistan or as a sanctuary. The Government 
of Burma has been co-operating with us. 
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SARDAR. SWARAN SINGH : If I may 
add, we should make a distinction and this 
should not be lost sight of that there is a 
distinction in preparedness to meet external 
aggression and the same type of methods, the 
same quantum of pressure, should not be 
exercised normally in meeting our internal 
problems. Let us not forget that the Mizos and 
the Nagas are Indians and while dealing with 
them we should have to bring about a 
different attitude as compared to meeting any 
aggression from outside. 

SHRI K. SUNDARAM : Is it true that the 
Burmese are freely allowed to enter into India 
wi h visas issued by our Consulate while there 
is no reciprocal arrangement with the 
Burmese Consulate in Delhi. 

SHRI D1NESH SINGH : No, Sir, that is not 
true. Visas are given to Indian citizens also 
wanting to go to Burma. One has to conform 
to the rules of the.-country. 
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SHRI B. K. P. SINHA : Sir, the underlying 
assumption of the reply and clarifications 
from the hon. Minister for External Affairs is 
that the challenge posed by the Nagas and the 
Mizos can be met on the plane of conventional 
warfare though the steps have to be of a 
milder nature, because it is an internal 
problem. They are our own brethren, in his 
own language. But may I know if the Govern-
ment of India even now realise that con-
ventional warfare cannot meet the challenge 
of guerilla warfare and special type of military 
measures have to be concerted, and in addition 
to this what is more important, a philosophy 
has to be developed to deal with this sort of 
warfare ? Therefore, it cannot be met on the 
same plane as conventional warfare. 

SARDAR SWARAN SINGH : I take this 
suggestion, Sir. 

COMMERCIAL BROADCASTING BY A.I.R. 
f SHRIMATI LALITHA (RAJAGO 

*14] -<   PALAN) :i 
I SARDAR RAM SINGH : Will the 

Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the 
answer given to Unstarred Question No. 13 in 
the Rajya Sabha on the  ISth February,  1966 
and state: 

t[   ] Hindi transliteration. 
$The question was actually '^ked on the 

floor of the House by Shrimati Lalitha 
(Rajagopalan). 

 


